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shall apply to the settlement of all existing 
and future credit agreements and 
commercial transactions designated in 
Roubles between the USSR and the 
Republic of India." 

It says "all existing and future credit 
agreements". This is, however, subject  to 
this: 

"Repayments made in respect of past and 
existing credits upto the date of signing of 
the Protocol at the old rate of exchange 
would be considered as final. However, in 
respect of credit agreements concluded on 
or after January 1, 1976, which contain a 
specific clause stating that a new rate of 
exchange that may be subsequently agreed 
upon between the two Governments shall 
apply, the new rate of exchange now agreed 
upon shall be applicable retrospectively 
from the date of conclusion of such agree-
ments". 

After 1976, in all our agreements this 
clause had been put in. When my hon. friend 
says that we are departing from the previous 
Government's policy, he should note the 
previous Government had realised that some 
readjustments were going to be necessary. 
And so they agreed upon this proviso being 
made in respect   of  those   agreements. 

DR. BHAI MAHAVIR: Are there any 
repayments which have fallen due but which 
have not been made? 

SHRI H. M. PATEL: Whatever 
repayments were due have always been made 
on the relevant dates and they will be covered 
by this Protocol. There will be no additional 
liability in regard to those repayments that  
have  been  already made. 

SHRI ARVIND GANESH KUL-KARNI: 
What about retrospective liabilities? 

SHRI H. M. PATEL: These arise in respect 
of existing agreements which  provide   for   
retrospective   ap- 

1418 RS—5. 

plication of the new agreed rate ot exchange. 
They will be worked out according to such 
agreements. With regard to the additional . . . 
(Interruptions) . . . Will you not disturb me till 
I have finished my reply? This is a difficult 
subject which please try to understand as I am 
also trying to explain it as clearly as possible. 
Additional liability means whatever additional 
amount we have to pay in respect of existing 
agreements against which we have not 
completed payments. That additional liability 
will be repayable in 45 years' interest-free 
loans. This is the arrangements that has been 
made and that reduce* the burden on us. I have 
answered Mr. Kulkarni's point and also 
clarified it. 

DR. BHAI MAHAVIR: Yesterday there  
was  some retrospective part. 

SHRI H. M. PATEL: Retrospective part is 
what I mentioned. All contracts entered after 
January 1, 1976 contain the clause that 
payments will be made in terms of whatever 
new agreements are entered into. Therefore, it 
is in regard to that that there will  be   
retrospective  effect. 

 
The House then adjourned for 

lunch at twenty seven minutes past 
one of the clock. 

The House reassembled after lunch at 
thirty-six minutes past two of the clock, Mr. 
Deputy Chairman    in    teh 
Chair. 
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understood    and    spoken by a vast number   of 
people in India?      These languages  are  not     
included in the Eighth Schedule of the    
Constitution for reasons not known to us and best 
known to the     honourable Minister. That is why 
these people are again deprived of their right to 
have    the Constitution in their own    language. 
Thise is a very sorry state of things. The  
constitution     of  a country       is treated as the 
highest law of the land. But if a vast majority of    
the    people  of the  country, a vast    majority of  
the     citizens     of     the     country, do not get an   
opportunity   to understand     the     constitution     
of     their country, how can you expect them to 
play their part as responsible citizens? Sir, in this    
country, for want of a correct language policy, 
frequent controversies among different sections of 
people and agitations are taking place from time to 
time. And the fissiparous element-s in the    
country are taking advantage of rthe negative  
language policy of the    Government to create 
troubles here and there. Therefore, it is  high time 
that the     Government pondered over their 
language policy. Without losing much time they 
should formulate a concrete and correct language 
policy which would fulfil    the urge and 
aspirations of all linguistic groups in the country. 
They should be given the right to use their 
languages in the spheres of education, adminis-
tration and all other spheres of life. This would 

ensure the unity and integration of our India.   But I 
find that the  language policy of  the  Government 
is creating dissensions and frustration     among    
different    linguistic groups.    For     example,  the     
Nepali speaking people of this country have their 
own language and cultural heritage.   They have 
been asking the Government   for  a  long  time  to   
accord Constitutional    recognition    to    their 
language.  But this demand of theirs has been 
turned down time and again under one pretext or 
another. Similar, ly,  there are people speaking 
Mani-puri, Khasi, Bhojpuri, MaithLli; Dogri; 
Kongani etc.  etc.    These     languages have their 
own    literature.     People 

SHRI JAGJIT SINGH ANAND: Sir, I 
crave your indulgence, I am * eorry I was 
called away by deputa-tionists. My 
honourable friend, Shri Nathi Singh, referred 
to me and my speech. I would like to look up 
the record and see whether something has to 
tbe replied to. I reserve my right "to do so. 

SHRI ANANDA PATHAK (West 
Bengal): Sir, although the Bill is a step in the 
right direction the contents of the Bill and the 
Statement of objects and Reasons are 
disappointing for the people who speak other 
languages than Hindi and the languages 
which are specified in the Eighth Schedule as 
there is no provision for providing authorised 
translation of the Constitution of India into 
such languages which are hot included in the 
]»Eighth Schedule. There is a number of 
developed and rich languages which have a 
rich heritage and culture aand scripts of  their 
own  and which  are 
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[Shri Ananda Pathafc] speaking these 
languages are deprived of their opportunities in 
various walks of life because they are not 
included in the Eighth Schedule of the Consti-
tution. 

A few minutes back, an hon. Member from the 
other side said that Shri Anand did not speak in 

his own language. He is right. But the problem is 
that there is no arrangement for simultaneous 
translation of speeches made in these languages. 
Speaking ior myself, it is very difficult for mc to 
express my feelings forcibly in Hindi, Bengali or 
English. If I could have spoken in my own 
language, namely, Nepali, I could have 
expressed my feelings very well. Unfortunately, 
I am not given that opportunity becaUse my 
language is not included in the Eighth Schedule 
of the Constitution.    That is  a real  problem. 

Further, I find that the Government have 
recently taken a  decision about the languages to 
be used in the examinations for All India Services.  
It    is a good decision. But what about people 
whose mother-tongue is not Hindi or  any   other   
languages   incorporated in the Eighth Schedule to 
the Constitution. Sometime last year when I was 
speaking on  the  floor  of  this  House, the hon. 
Minister had been kind enough to assure me that 
he was prepared to look into the  difficulties of 
people speaking    Nepali.i      Subsequently     1 
wrote to him saying that Nepali speak, ing people 
are not given their right to answer papers for the 
All India Services     examination  in  their  
mother-tongue.    In     reply to that,  the  hon. 
Minister was pleased to say.  "I shall look into the 
matter and issue orders accordingly."   Now what 
has happened?    Only people speaking the langu-
ages in the Eighth Schedule    of    the 
Constitution can answer the papers in their 
mother-tongue. It is because of such policies that 
the linguistic minorities are agitating.    I, 
therefore, urge opon the Government to make a 
provision for authorised translation of the 
Constitution of India in Nepali     and 

I other languages I have mentioned above. I 
would urge upon the Government to give 
Constitutional recognition to these languages 
by including tihem in the Eighth Schedule to 
the Constitution so that there will be n« such 
anomaly in future with regard to any Indian 
language. With these words, I support the Bill.
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SHRI V. GOPALSAMY (Tamil Nadu): Mr. 

Deputy Chairman, Sir, I am grateful to you for 
having given me this opportunity to take part 
in this discussion. The object of this Bill is to 
help the people of India and also to develop all 
the national languages and all regional 
languages of our country. But Sir, some of the 
learned Members of this House have clamour-
ed their anti-English zeal and passion to 
impose Hindi on other people. On behalf of 
the D.M.K. party to which I have the honour 
to belong, I want to express my sentiments on 
this issue. One of the arguments put before 
this august House by some of the Members is 
that all the statutes and laws should be brought 
in Hindi and also other languages in order to 
replace English. Sir, I want to submit before 
this House that English is not a foreign langu-
age to our country. My learned friend, Mr. 
Khurshed Alam Khan, said in this House that 
English shall never be the national language of 
our country. He should not confuse the nation-
al language with the official language. If we 
say that English can never become the 
national language of our wuntry, then I want 
to put some questions. The official language 
of Nagaland is English. Do you mean to say 
that Nagaland is not a part of our country? 
Similarly, the official language of Mizoram is 
English. Do you mean to say that Mizoram is 
not a part and parcel of our country. I also 
want to say that the mother tongue of the 
Anglo-Indians, who are al^o    the 

citizens of this country, js English. Then do 
you eay that the Anglo-Indians are not our 
citizens? Are they not the citizens of our 
country? So, we must see what has happened 
after independence in our country. Gur learned 
friend demanded that \epali should be included 
in the Eighth Schedule, another Member 
wanted that Maithili should be included in the 
Eighth Schedule. I welcome that. Like that, 
English should also be included in the Eighth 
Schedu'e as a national language of this country 
because it is a language spoken by the people 
in some States, and also by the Anglo-Indians. 
Instead, you are saying that English is a 
foreign language, those who are opposing 
Hindi are welcoming a foreign language. We 
cannot accept that argument, n you say that 
English is a foreign language to the people 
belonging t0 the Hindi belt, to the people 
belonging to Hindi is a foreign languages to 
us, the Uttar Pradesh, then I want to say that 
Hindi is a foreign languages to us. the 
Tamilians. It is a foreign language to us. You 
learn that language Hindi, with your mother's 
milk. But we have to study that Hindi 
language which is foreign to us. You say that 
English is a foreign language. Hindi is also a 
foreign language to us. My mother tongue is 
Tamil. English is a foreign language and Hindi 
is also a foreign language to us. You say, "No, 
no The language is spoken by a majority ot 
people in India. Hindi is spoken by a majority 
of people." I want to counter that argument. 
According to the 1971 Census, out of 570 
million people, 162.5 million speak Hindi. 
This is below 40 per cent. Which is the ratio 
often quoted by our hon. Prime Minister. Even 
that 40 per cent, according to your argument, 
is not evenly distributed throughout the 
country, from the Himalayas to the Cape Com-
orin. That 40 per cent is confined to some 
States. That 40 per cent is confined to Bihar, 
Madhya Pradesh, Uttar Pradesh and some 
other States. So. you cannot say that this is the 
language of a majority of the people. So, -we 



[Shri V. Gopalsamy] have to see one thing. 
That may be spoken by 2 per cent or 3 per cent. 
But at the same time, you must realise that the 
advantages and disadvantages should be evenly 
distributed to all. To take shelter under the 
principle of majority is a mockery of demo-
cracy. You cannot cite the Constitution. You 
cannot take it for granted as -fait accompli that 
according to the Constitution, according to 
article 17, Hindi is the official language. You 
cannot say like that. We oppose that article. If 
you want a true democracy, -then article 17 of 
the Constitution should be deleted. In its place, 
we must see that all the national languages of 
our country are given the status of official 
languages. .Till then, English alone should 
continue as the official language. 

Then, you may put a question: What will be the 
link language of this country? Yes, the link 
language should bs decided by the people, not 
backed by the Government. It should be 
sponsor-.   the people. It should be sponsored, 
and it should be spontaneously accepted  by  the  
people.  And  in   due course,   it  will   develop.   
You      give equal  opportunity  to  all  the 
regional languages, t0  all  the  national  langu-
ages.   Then   the   time   will   decide   as to 
what should  be the  link language of   this  
country.   I   also   wan;   to  say that  India is 
not a country at  all. It is a sub-continent. It is a 
country    of so   many  nationalities.   It   was   
not   a country before the Britishers came. I 
want to cite none other than the present 
President  of our country,     hon. Shri Neelam 
Sanjiva Reddy, that not even during the times of 
Ashoka nor of  Akbar,   India  was   politically   
one. When the Britishers came, with their might  
and skill,  they  moulded  different units of this 
country into a single political entity. So, English 
has united this  country. English has  united     
so many nationalities, so many cultures, so 
many traditions, so many languages and   so   
many   races.   AH   these   have been united by 
the English language. So,   it   has   g°t  the   
cementing  force. When  I  was   hearing   the   
arguments pt    some    of    my \ friends      here, 

I   was     astonished      to     see     how they 
are interested in spreading Hindi not only in 
India but throughout the world  also.    It     was  
said that when. Hindi   was   spoken   in    the    
United Nations,      it      was    welcome^      by 
so many countries and that it would become  
the  international  language.   1 want  to  say  
that you  can   have the North Pole and the 
South Pole, meet but you can never enrich tha* 
language  called  Hindi.   I   am   not   inimical 
to  that  language.  I want  to  quote  a great 
jurist, the former Chief Justice of the Bombay 
High Court, and  once a Minister of the Central 
Government, Mr.   M.   C.   Chagla,   who  said  
that  it will be a very difficult task to translate  
all  statutes  and laws  into  Hindi and that it 
will only open up a Pandora's  box.  There  are  
47  dialect3  in Hindi    they    say.    The Hindi 
spoken by  a  UP.     walla  is  not  understood 
by     a   man     from     Bihar.    Yet  you wajit  
to  enrich  the  Hindi     language. If you say 
that you want to raise the Hindi   language  to  
the     international level, I want to submit that 
if at all there   is   a   language   which   
deserves to   be   the   international   language,   
it is our language. I have got a right to say this. 
These are the facts. This has been there for    
the last two thousand ci   three  thousand  years.  
If  anybody learns  that  language,  drinks  deep  
in the   nectar  of  that     language.     then 
anybody will accept that it is a classical 
language, it should be the language or  the   
masses  and   jt  should  be  the international   
language.   This   is      the fittest language and 
this is the hoary language. 

You may say that these people from the 
South, these people from Tamil Nadu, are 
always for separation, they are always 
parochialism, they are for chauvanism. This is 
the usual brand of Words used against us for 
attacking us. We are not chauvinists we are not 
parochia-lists and we are not for separation. 
Even two thousand years back o< Tamil 
scholar preached the unity of the gospel. 

'Every ]a»(j is the same, everybody is a 
friend.' 
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Even today it is the same thing. This gospel 
was preached about two thousand years back 
by a Tamil scholar. We are not parchialists 
and we are not separatists. 

When our country was attacked in 
the year 1962, when the cannons 
reared in the Himilayas, our late 
lamented Tamil leader, the glorious 
leader, the founder of the D.M.K., our 
revered Anna, gave a clarion call to 
Tumil masses to defend our country. 
So also in the year 1971, when there 
was the Bangladesh war, when we 
had the encounter with the Pakistan 
Army, my leader, our Party leader, 
Mr. Karunanidhi, when he was the 
Chief Minister of the Tamil Nadu 
State, gave a call to mobilise resources 
and we contributed Rs. 6 crores to 
the National Defence Fund, an amount 
more than that contributed by any 
State of our country. So, we are not 
p^rochiaMsts. But, at the same time, 
we must" read history. When you want 
to impose the Hindi language, when 
you want to impose one language 
over others, you must see that 
it is undemocratic. The indi 
viduality and originality of 
all the nationalities should be pro 
tected in our country. Then only the 
real democracy can exist in our coun 
try. If you want to impose, then I 
want to tell you that you are sowing 
the seeds of separation. If you want 
to dominate, then you are sowing the 
seeds of balkanisation. I want to 
quote an example from history. The 
famous historian, Arnold Toynbee in 
his book, "History of Civilisation", 
has clearly pointed out that one of 
the causes for the downfall of the 
Roman Empire, the great Roman Em 
pire, was the language policy. When 
Rome ruled from the banks of the 
Kile to Rhine, when Cicero was 
boasting to the Senate that all the 
roads were leading to Rome, the 
Romans wanted the Latin to become 
the official language. Latin was made 
the official language of the Roman 
empire. Then the city states of 
Greece, the Greek city states, revolt 
ed   against   this   language   imposition. 

There may be other reasons also for the 
downfall of the Roman empire like the 
debauchery of the senators and the kings and 
the invasion of the Hums. But one of the 
reasons for the downfall of the Roman empire 
was her language policy. This is what has 
been said by Mr- Arnold Toynbee. 

So we must be very careful in our language 
policy. If you want to dominate, then you are 
not striving for the unity of this country. One 
of my learned friends told about Russia but 
you must realise that even in Russia, after the 
great revolution, Comrade Lenin clearly 
stated; "There should not be any imposition 
of one language on other languages; there 
should not be any domination of one nation-
ality on the others. If anybody wants to 
dominate, if anybody wants to impose, then I 
defend the right of self-determination." This 
has been clearly stated in his book "On the 
Language Question". So you cannot cite 
Moscow. I can cite Turkey where Mustafa 
Kamal Pasha wanted to liberate his language 
from the imposition of other languages. 

[The    Vice-Chairman      (Shri    Ghan-
shyambhai  Oza)   in  the  Chair] 

I can cite Ireland where De Valera fought for 
his language from the domination of English 
language. 

So, seeing the past and visualising the 
present situation, you must realise that there 
should not be any imposition in our country. 
At the .same time I want to submit before this 
House that if you want to impose, if you want 
to cajole, if you want to coerce under the 
shelter of majority, then we will fight till the 
last. We will strike at your very roots and we 
will definitely see that Hindi is not imposed. 
Our party DMK will carry on its relentless 
fight and relentless agitationi whatever the 
consequences. Don't forget the fate of Europe. 
H" you want to impose Hindi or a particular 
language on the other languages and on other 
nationalities, then the fate of Europe will be 
repeated in our country. 



 

IShri V. Gopalsamy] 

With these words, Sir, I conclude. 

SHRI B. N. BANERJEE (Nominated); Sir, 
at the outset, I say that I support the Bill with 
some observations. Sir, if you look at the 
Statement of Objects and Reasons appended 
to the Bill, it is said: 

"Authorised translations of the 
Constitution and the various Central Laws 
in Hindi and other languages included in 
the Eighth Schedule of the Constitution will 
be extremely useful in promoting the use of 
Hindi and other languages in proceedings 
in courts." 

Sir, I would say that this is one of the very 
minor objects and reasona for the Bill. The 
more important purpose of law like this or the 
authorised translation of the Constitution in 
Hindi and other languages included in the 
Eighth Schedule would be to enable people 
who do not properly understand English and 
who are more familiar with their mother 
tongue and Hindi also, to understand and 
appreciate the various provisions of the 
Constitution. Sir, this authorised translation of 
the Constitution in various languages 
including Hindi would be more usefu] if 
viewed from this angle than what is given in 
the Statement of Objects and Reasons that it 
will be useful for use in the courts. As you 
know, now-a-days, the business in many of 
the State Governments is carried on in the 
regional languages and Hindi and, Sir, you 
will also know that upto the higher secondary 
standard or even at the university stage in 
most of the universities, the recognised 
language is the regional language. If that is so, 
it is all the more necessary that the students 
who are studying the Constitution or the 
political science, must have the authorised 
translation of th© Constitution in Hindi and 
also in the language used.in that particular 
region as included in the Eighth Schedule of 
the Constitution. 

Sir, from this point of view, this is a very 
useful Bill and i congratulate the hon. Home 
Minister for introducing this Bill.    Sir, I 
cannot   improve upon the speech of the hon. 
Member, Shri Jha, as to the type of language 
that should be used while translating the 
Constitution into Hindi and other languages.   
He has made it very clear that the language 
used must be such which would be understood 
by    the people.    We know    that    when    
the various Departments of the Government of 
India started translating the various English 
terms   in    use    into HiSidi, it gave rise to a 
horrible situation.    The  people   could  not  
understand the  many  expressions used at the 
railway stations, post offices and other   
places.    Possibly,    they    were translating 
these    things    from    the dictionary or    
making   them    highly Sanskritised  or  
something;  I  do not know.    But the right 
approach is the approach which   the   hon.    
Member, Shri Jha, has mentioned. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. RAM 
KRIPAL SLNHA): Sir, Mr. Banerjee is an 
expert on legal things » and he has also held 
very important positiens. He knows the legal 
complications. As far as the terminology is 
concerned, do you think that the ordinary 
people who do not have any grounding in 
English, particularly the legal English, the 
English of the courts, the legal terminology, do 
not find it difficult to understand such 
expressions? Even people with Master's Degree 
in English may not be able to understand such 
legal expressions. This question is about termi-
nology. I would like to know your opinion 
whether the expressions should be translated 
into the other languages Or the same English 
expressions should be kept. Your opinion would 
be helpful. 

SHRI B. N. BANERJEE: The point that I 
was making was different. I am saying—I 
will come to your point later on—that when 
you translate a 
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particular statute int0 Hindi or Bengali or any 
other language mentioned in the Eighth 
Schedule of the Constitution, your objective 
should be to see that the translation should 
have expressions which are understood by the 
people. This has been pointed out by Mr. Jha. 
He recited two verses, both in Hindi, one by 
Prof. Dinkar and the other by some other 
person. Even a person like me who does not 
understand Hindi much, could feel that the 
language used by Prof. Dinkar was more 
understandable. Even a person like me who 
does not claim any special knowledge of 
Hindi could understand it. 

A3 to the point mentioned by Dr. Ram 
Kripal Sinha, there are expressions which are 
used in the legal terminology. For this, they 
will have to find a proper translation and as 
Mr. Jha has said, it may perhaps be better to 
keep the same expressions that are used and 
are well-known in English, in legal 
terminology, than try to make a translation of 
the same into Hindi or Bengali or some other 
language, which will not be understood even 
by educated persons. I am pretty sure that 
even in respect of the translation of some of 
the Central or State enactments which have 
been done, the original expressions have been 
retained in the translated versions. This is 
necessary •because you will have to assimilate 
certain other expressions from other languages 
which have become a part and parcel of your 
own language. Otherwise, it will not be 
understood by the people. 

I now come to the next point. If you read 
the Financial Memorandum, you will find 
that except for an expenditure of Rs. 75,000, 
they say that no other expenditure is involved 
in this. The expenditure in out of the 
question. You know how many lakhs are 
spent in an election. But this is the supreme 
law of your land, the Constitution of our 
country. For this purpose, your objective 
should be to have  a proper    translation    of    
this 

document and you should not grudge any   
expenditure  that  is necessary. 

But, Sir, by that I am not suggesting that you 
waste your money. They have said that the   
expenditure would be    roughly    about    Rs.  
75,000.    Let them have it   If they want to 
spend more money, certainly, we,  the Par-
liament,   would  not  grudge    it,     but what I 
am asking is this.    How long will they take?    
We have been here for a very long time.    
There was    a Hindi  version    of    the    
Constitution sponsored  by Rajenbabu.    Even    
the Government of India had their Hindi 
version of the Constitution.    1 would like to 
ask the hon.  Home Minister, although  it is not  
the subject   now, how many prints of the 
Constitutio* of  India  which  was  adopted  in  
the year 1950 have    been    published    s» far? 
Even today if you a3k the Ministry of Law Or 
the Publications Division to provide you with a 
copy of the Constitution,  Hindi version,  you 
will possibly get a copy which was printed in 
the year 1970.   That is the position  and I do 
not think I    can    be contradicted on this.    I 
am asking the Rajya  Sabha Secretariat  here  to 
get me a copy of the Hindi-version Con-
stitution.   Let them produce it.    I am sure, 
they will not be in a position to do so.    Then, 
there    have    been    so many   amendments  to  
the     Constitution.    I think about 44 or 45 
amendments   have   been    there.     None     of 
them have been translated.    So, it is a very 
very huge    programme.    You have to 
translate it not only in Hindi hut also in al! the 
languages mentioned in the Eighth Schedule. 

SHRI LAKSHMANA MAHA-PATRO: 
There will be many more amendments to the 
translated versions. 

SHRI B. N. BANERJEE: Therefore, it is 
no good simply to pass a law like this. We are 
going to pass the law here today and in the 
course of a day  it will be sent to Lok Sabha. 
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[Shri B. N. Banerjee] 

The object may be laudable, but I am telling 
you, 1 will be here for a few-more yeans and 
I do not think the translations will come even 
during my tenure here, I am pretty sure of it. 
The Hindi version may come, but the  other  
versions   will   not   come. 

Sir, here it is necessary to mention another 
factor. From the Financial Memorandum you 
will see that this work will be done by the 
translation wing of the Legislative 
Department of the Ministry of Law. They are 
very competent people, very hard worked 
people. If they go t0 Mr. Patel for more staff, 
he will say, no, no, you are already 
overstaffed. Now imagine the translation 
work they have to do. Previously, you have 
also passed a law tor translation of the Central 
laws into other languages. Forgetting the other 
laws if you think only of the translation of the 
Constitution in Hindi and in all the 14 or 15 
languages mentioned in the Eighth Schedule, I 
am sure, the Law Ministry would not have the 
necessary number of men at present to do this 
work within a reasonable time. This aspect 
has to be rememberd I am not talking oi the 
other Central Acts, I am talking of the 
Constitution only. 

Then there is one more aspect of the 
question. As I said, the translation wing of the 
Law Ministry consiste of the translators with 
legal background and also, if I am not 
wrong— my knowledge on the subject is 
rather rusty—they may consist of people with 
judicial experience. But, Sir, nowadays you 
do not have a body like the one, what was 
called previously the Official Language 
Legislative Commission. That was a high-
powered body. It consisted of not only thej 
translators, or the civil servants, but the 
retired High Court Judges, jurists etc. and 
they ultimately vetted the translation of the 
Central Acta, etc.    That is gone. 

Therefore, Sir, the translation will be 
provided. 1 am not questioning the 
competence of the persons who will translate. 
But nevertheless you are translating the 
Constitution and you will have to see that 
Constitution is properly translated. Sir, if I say 
something in a speech here today, not much 
importance may be given to it. But if the same 
speech is made in this House by Shri Bhola 
Paswan Shastri, or Prof. Ranga Or Shri 
Bhupesh Gupta, or Shri Kamlapati Tripathi, 
that is given more importance. Why? Because 
it has come from Shri Bhupesh Gupta, or Prof. 
Ranga or Shri Tripathi. I might have used the 
same language. Therefore, it is also necessary 
to see who ultimately okays the translation. In 
this connection, I have a suggestion to make. 
When you finally publish this Constitution as 
the 'authorised' Constitution so far as Hindi 
and other regional languages are concerned, it 
must have to be seen—I ana not suggesting a 
full-time standing body— by an ad hoc body 
connisting of jurists and persons who are 
familiar with the particular language in the 
Constitution. This will be necessary so that 
they can see that the translation has been 
properly done. - 

PROF. N. G. RANGA: And belonging to 
all parties. 

SHRI B. N. BANERJEE: I am not taking it 
as a party issue. So, that is very necessary. 
(Time bell rings). You will give me two or 
three minutes because I seldom speak. I don't 
think I take ten minutes' time in a Session. 

The next question is, it has been mentioned 
in the Statement of Objects and Reasons that 
a Hindi translation of the Constitution of 
India was prepared under the guidance of the 
late Dr. Rajendra Prasad, the then President 
of the Constituent Assembly. I would caution 
the Translation Wing of the Law Ministry 
that this particular document—though it is 
not an 



 

authentic version as is also mentioned in the 
Statement of Objects and Reasons—is a 
document of historic value and is associated 
with the name of Dr. Rajendra Prasad. 
Therefore, while translating the Hindi version 
of the Constitution, they may not un-
necessarily tamper with the la'nguage used in 
that particular translation which had Raj en 
Babu's blessings. 

One last point  and  I    have    done. There 
may be a wrong impression in the  House  that  
possibly  the   various translations  of  this    
Constitution    in Hindi  and  various    other    
languages have much legal value.    I would tell 
you that the authorised translation is only   an   
'authorised   translation'   and not an 'authorised 
text' of the Constitution.    The Constitution  
was passed in English  language.    Therefore,  
Sir, what is the authoritative text if there is a 
dispute? You will/have to refer to the 
Constitution    aij  adopted—and that is in 
English language.    This is only    an     
'authoritative     translation' thereof.    There 
may be a wrong impression in the minds of 
some people that whenever there is a 
discrepancy or difference between the two,  
there will    be    harmonious    interpretation. 
This is a wrong impression.    If there are two 
authoritative 'texts' of a document  and  if  there   
is  a  discrepancy between one and the other,  
then the rule   of     harmonious     interpretation 
may come in.    But here they     have 
deliberately  used the    words 'authoritative 
translation'; they    have    not even used the     
term     'authoritative text' as they have used in 
section 3 of the Official Languages Act, or in 
sub7 clause  (iii)   of    Art. 348(1)   of       the 
Constitution.    What I mean to say is that I am 
not e'namoured about whether it is English Or 
Hindi.    This      is the Constitution  of our  
country.       I must know what the Constitution     
is and, therefore, I am telling my friends that the 
authoritative version of     the • Constitution 
still remains to be      the English    version 
which was adopted. But these documents are 
very    much necessary because  they will     
enable the courts of law and the    students 

and other persons who do not know English 
and the other languages to know, in their own 
mother tongue, what the Constitution is of his 
or her country. 

PROF. N. G. RANGA: Sir, we are in favour 
of this Bill limited as it is in its objects. But 
then we have to be extremely careful about the 
relevant points made by Mr. Banerjee who has 
had great experience with the work of this 
House as the head .of the Secretariat and who 
himself has been an eminent lawyer. How 
soon are they going to get this translation 
made is a very important point. It has taken 
more than thirty years for this Government to 
think of translation. Are they going to limit 
their efforts to Hindi alona? If that is so, they 
will'be treading on a very dangerous ground 
and a very sensitive ground also. 

My friend from Tamil Nadu belonging to 
the D.M.K. has given a taste of the strong 
feeling jn South India today. Language, Sir, is 
a very sensitive subject as every one knows, 
especially for politicians and also for pundits, 
People can be progressive with regard to many 
other things much more easily than when it 
comes t0 language. For instance, my own 
language Telugu is very close to Kannada. 
These two are so much allied that we are able 
to read each other's script. But at the same 
time we are foolish enough, or reactionary 
enough, or conservative enough not to make a 
few changes in either of these two scripts to 
turn it more or less into the same script for both 
of us. A few turnings only have to be made 
and yet all this time we have refused to do it. 
Sometime ago Mr. Hanumanthaiya, when he 
was the Chief Minister, took some initiative 
and wanted the pundits on both sides t0 come 
to some agreement. They could not reach any 
agreement at all. Thereafter also another effort 
was made. I was trying to persuade these 
pundits on either side to reach some 
agreement but  they   would not      so 
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much so that these two languages and the 8-9 
crores of people speaking in these two 
languages are just being kept apart by this 
barrier, the terrible barrier of language as far 
as these Kannadigas and Andhras are 
concerned, 

The Telugu-speaking people are about 4£ 
crores and the Kannadigas also are 4i crores. 
These 9 crores oil people at least can be 
brought together through literature, through 
their culture by making these few changes. 
Then what is it, Sir, that separates them so far 
as the substance Of the language is concerned? 
More than half of the words are Sanskrit 
words. Another 25—30 per cent are the 
original Tamil words. Only 20 per cent are 
either original Telugu or original Ka'nnada. 
And they have been kept apart by introducing 
not only Sanskrit grammar but what is known 
as Vibhakti Parichaya. 

Theee is a word called Kashta. If 
you simply say Kashtamu it is Telugu. 
But Kashta is Kannada. Similarly, 
take Santosh. It is a Sanskrit word. 
If it is Santosha it is Ka'nnada but 
if it is Santoshamu it is Telugu. And 
yet these people are so wonderful as 
not to agi'P-' to niake these few 
changes,   I rds in ordinary par- 
lance on the Kar.nada1 side if accepted by the 
Telugus, they would be understood by the 
Kan'nadas and vice versa. Fifty ordinary 
words of ordinary use by Telugus if adopted 
by Kannadigas, the Kannadigas would be able 
to understand Telugu. Yet we have not been 
able to achieve this -much compromise. It is 
this kind of a dangerously sensitive subject 
that our Hindi fadists have been playing with 
for  a long time. 

I have no objection to our Constitution 
being translated into Hindi, but why have they 
put it here as "Hindi or other languages"? 
Why that dangerous word "or"? When it 
comes to the Explanation it is "Hindi and 
other 

languages". Who was responsible for this 
blunder? Who drafted the first and who 
drafted the next? Are they the same? Did 
the Minister concerned and his Secretaries 
and all those people concerned pay any 
attention at all? There is SUch a dangerou3 
sort of implication here. 

For this purpose they want to set apart Rs. 
80,000 or whatever it is. But it is going t0 be 
eight lakhs" of rupees, as Mr, Banerjee has 
already warned you. With these Rs. 80,000 
yoti would not be able to do it. And not so soon 
whether it is Rs. 8 lakhs «H-Rs. 80,000 or 
whatever it is. If you are going to translate it 
into Hindi, to start with> why not follow 
another and a more economical method of 
asking your Hindi-speaking States like Uttar 
Pradesh, Madhya Pradesh, Bihar and Haryana 
to do it and leave it t0 them? Le^ them make a 
combined effort to translate it into Hindi and 
then ask the Gujarat Government t« translate it 
int0 Gujarati. Similarly you can ask the Tamil 
Nadu Government to translate it into Tamil. 
the Andhra Pradesh Government t* translate it 
into Telugu, and so on. Also you have a 
number 0f States interested in their local 
languages. Why not enlist their co-operation 
and make a joint effort? That would be a 
statesmanlike approach towardi this problem. 
Instead of doing that if you make this kind of a 
thing, I think it would give room for suspi-
cion—as has been v°iced by my friend on 
behalf of the DMK—that you people from the 
North who are dominating for the time being 
for whatever reason it may be, wish to impose i 
Hindi on everybody else; therefore, you exploit 
and utilise the opportunity that you have got in 
leading the Government of India only to 
sponsor and further the spread of Hindi, its 
popularisation, its authority and status by 
getting the authorised translation of the 
Constitution in Hindi itself, t0 start with. Why 
should the first effort be rnade in Hindi? Why 
should not this effort be made simultaneously 
in all the other languages? 
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If that is your wish, then why are you so 
parsimonious or miserly ~ in using your 
words? Why did you not take time by the 
forelock and say here in this Bill itself, "Hindi 
and other languages simultaneously"? Only 
two or three more words would have done. It 
seems this country and its languages are under 
a bad star because, somehow or other, 
whenever they want to do a good thing also 
they go about it the wrong way and give room 
for all these misunderstandings, 

I for one may tell you quite frankly that I am 
not in favour of Hindi domination. Nobody is 
in favour of Hindi domination. Any Hindi-
speaking man to whom Hindi is his mother 
tongue, if he is a wise man he would not 
really be willing to say that he would like his 
mother tongue dominate over the whole of 
India. But a time would come,' just as English 
has come to be more or less our national 
language till now, then Hindi may also grow 
into "a national language. But you are not 
going to achieve it by simply talking about it. 
It is all right for me, a non-Hindi-speaking 
man, to say, "Yes, Hindi should become the 
national language" but it would be extremely 
unwise for a Hindi-speaking man, for a man 
to whom Hindi happens to be his mother 
tongue, to say that Hindi should become the 
national language. All our languages are 
national. If he goes about saying this, he will 
be accepted by others. All of them should be 
treated with the same respect, with the same 
sentimental attachment. Otherwise, he is 
Mkely to be dismissed, 

SHRI L. R. NAIK (Karnataka): There was 
a time when Hindi was propagated more by 
the Southerners. Now it is because.,. 

PROF. N. G. RANGA:...of their madness... 

SHRI L. R. NAIK:...that all these things  
are  happening.' '-"- 

PROF. N. G. RANGA; Quite true. It is 
because of this weakness and madness, some 
kind of reactionary trend which has been 
there—reactionary trend which has been 
lurking in their mind—that these people have 
created trouble for us. Sir, as my hon. friend 
has reminded us, it was Rajaji who introduced 
the Hindi Swabodhini in south India through 
Dakshin Bharat Hindi Prachar Sabha. Under 
the inspiration of Mahatma Gandhi, we all 
tried to learn a bit of Hindi when we were in 
jafls, with the help of that Swabodhini. The 
same Rajaji was obliged later on, thirty years 
later, to turn against these imperialistic Hindi-
wallas and say: "Nothing doing. English must 
be our link language. In addition to that, if you 
are going to have Hindi, by all means, have it: 
we would have no objection." Why was he 
obliged to take that stand? 1 was myself 
present at a great meeting held in Patna when 
Rajaji had to address more than a lakh of 
people in 1960. The Hindi fadists began to 
demand that he should speak to the people 
only in Hindi; they did not allow him to 
proceed further. He said, if he was going to he 
forced in that manner, he was not going to 
speak. He had to abandon ttigr meeting. Next 
day, when we went to Banaras, by that time 
they had become a little wiser. Then they 
came and captured our platform and said., 
"We. are not going to allow Rajaji to speak in 
English. He must speak in Hindi. If he cannot 
speak in Hindi, we would have no objection if 
he speaks in Tamil." When I started speaking 
in Telugu, they would n°t allow me. Why? 
Because they did not know whether it was 
Telugu or Tamil or Kannada or anything else. 
And from that moment onwards, Rajaji was 
able to give trig warning that this kind of 
Hindi imperialism would not d0 and ever since 
then there has been a terrible reaction in the 
South. It must be understood that the learning 
of Hindi was making very rapid progress in 
the South, We all took it a3 a kind of national 
duty to learn Hindi,    when Bapuji     was 
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alive, and afterwards also, in our 
schools. But, after that campaign 
which was launched by—T~need not 
mention the names of the sponsors 
of the movement—the leaders 
of that movement, reactionary 
movement, anti-national       move- 
ment, there has been a great deal of reaction in the 
South. Nevertheless, Sir, people in the South are 
sensible enough to allow their chiW-reJi more and 
more of them, to learn a little of Hindi. We ai'e 
learning it. But it would take some time. North 
India has got to make a contribution through 
wisdom as well as through financial support, 
which it has been failing to do. And till then, they 
must wait—and wait patiently and in a sensible 
manner. Instead of that, 1 have seen from time to 
time some Members from this side, some Members 
from that side, in this House as well as in the other 
House—they are not ordinary folk; they are 
Members of Parliament having been elected by 
various methods—begin to display such 
reactionary spirit in favour of Hindi and 
impatience in regard to other languages and, what 
is more, hatred towards English. They themselves 
know English but they seem to be to0 parochial to 
say that English should not be spoken by all those 
people who know Hindi, or tome other language. 
Now, it is these people who are our national 
enemies, let me tell you. I need not expatiate any 
more. Andhra is not going the way AIADMK 0r 
DMK so far as Hindi is concerned. But Andhra, 
Kamataka, Kerala—these States in the South are 
likely to go that way if our Hindi friends do not 
exercise the necessary degree 0f patience as well as 
wisdom, affection twoard,s, as well as appreciation 
of, these people for whom Hindi is not their 
mother-tongne. 

Therefore, Sir, in conclusion, may I expect the 
hon. Minister who has sponsored this Bill—
although I have not myself moved that 
amendment— t0 take your special permission     
and 

permission of the House to make the small 
amendment "Hindi and other languages" 
instead of "Hfridi or other languages" so that 
it would remove the cause for suspicion^ 

Thank you. 
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SHRI B. N. BANERJEE: Sir, the hon. Minister 
will see that there are .15 languages in the Eighth 
Schedule. It is not necessary to read out the names 
of all the languages. The hen. Minister has also 
stated that the work will be done by the Translation 
Wing of the Ministry of Law, Legislative 
Department. Has the hon. Minister made sure that 
this work wiH be done in the Translation Wing of 
the Minis-aiy of Law in all these 15 languages/ If 
so, what is the information? 

 

SHRI B. N. BANERJEE: By whom? Who are 
doing it? Are there translators in all these 
languages in the Ministry of Law? 

SHRI DHANIK LAL MANDAL: It will be 
translated authoritatively in all the languages 
included in the Eighth Schedule. That arrangement 
has been made by this Department. 

THE VICE-CHAIRMAN (SHRI 
GHANSHYAMBHAI OZA): The question is: 

"That the Bill to provide for authorised 
translations of the Constitution, be taken into 
consideration." 

The motion was adopted. 



 

THE      VICE-CHAIRMAN      (SHRI    , 
GHANSRYAMBHAI   OZA):   Now   we shall 
lake  up  clause-by-cl&use  consideration  of the 
Bill.   There  are    no amendments. 

Clauses  2  to  4  were added  to  the Bill. 

Clause 1, the Enacting Formula awn the 
Title were added to the Bill. 

 

IThe question    was put    and     the 
motion was adopted. 

THE! PRIZE   CHITS  AND     MONEY 
CIRCULATION     SCHEMES      (BAN-

NING)  BILL, 1978 

THE MINISTER OF FINANCE (SHRI H. 
M. PATEL): Sir, I beg to move: 

"That the Bill to ban the promotion or 
conduct of prize chits and money 
circulation scheme; and for matters 
connected therewith or incidental thereto, 
as passed by the Lok Sabha, be taken into 
consideration." 

The Bin which I want to move deals yith the 
banning of the promotion or conduct of Prize 
Chits or Money Circulation Schemes and 
matters connected therewith. In the context of 
the decisions taken by Government on the 
recommendations of the Banking Commission 
(1972) for restructuring of existing scheme of 
control over the activities of the non-financial 
intermediaries, the Reserve Bank constituted 
in June, 1974 a Study Group under the 
Chairmanship of Shri James S. Raj with a 
view to examining the matter in all its aspects. 
This Study Group submitted its report  to the 
Reserve Bank in July, 

975. The Study Group concluded that irize chits 
or benefit schemes benefit Jitmarily  the  
promoters  and  do  not :erve any social purpose   
According to the Study Group, they are 
prejudicial to  the   public   interest   and   also   
adversely  affect the  efficacy of the fiscal and 
monetary policy of the country.   There  has  
als0  been      a  public tarand   for  the   banning     
of     euch schemes:  this stems largely from  the 
malpractices indulged  in  by the  promoters and 
also the possible exploitation of such schemes 
by unscrupulous elements to their own 
advantage. Accordingly, the Study  Group has     
re-commeded  that the  eondv.'.t  of  prize chits, 
or benefit schemes by whatever name called 
should be totally banned in the larger interest or  
the    public ard that suitable legislative 
measures should be taken for the purpose. 

I may mention that miscellaneous •non-
banking companies are of two types, namely 
(a) those conducting prize chits, 
benefit/savings schemes, lucky draws, etc.; 
and (b) those conducting conventional or 
customary chit funds. The present BiV deals 
with the banning of the promotion and 
conduct of prize chits, benefit schemes. A 
separate Bill for regulating activities of the 
conventional chit funds is •proposed to be 
introduced later. 

It would be useful to mention here the   
difference    between   these      two kinds  of  
chits.  Prize     Chits     would cover any kind 
of arrangement under which  moneys  are  
collected by way of subscriptions, 
contribution, etc., and prises,  gifts,  etc.   are 
awarded.     The modus  operandi is that  the 
foreman or the     promoter     who     
ostensibly charges no commission, collects    
subscription in  one    lumpsum     or    by 
monthly  instalments  spread   over     a 
specified period from the subscribers to the 
scheme. Periodically, the numbers  allotted      
to members     holding the tickets or units are 
put to a draw and   the   member   holding  the  
lucky ticket gets the prize either in cash or in  
the  form  of  an  article of  utility. 
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